ACT No. XI or 1866.

Passep BY THE GOVERNOR-GENERAL oF INDIA 1N COUNOCIL.

(Recewved the assent of the Governor-General on the 12th March 1866).

An Act to repeal Act No. IV of 1855 (for wncorporating for a further period,
and for giving further powers to the Assam Company ).

‘WHEREAS the Assam Tea Company is to be incorporated by a local Act of
Parliament made and passed in the 28th and 29th years of
the reign of Her Majesty, cap. cxxix, but, under or by
virtue of the second Section of the said Act of Parliament, its operation is de-
ferred until the expiration of two months next after the day of the passing by
the Governor-General of India in Council of an Act to repeal the Act of the
Legislative Council of India, No. IV of 1855 ; and whereas it is expedient to
repeal the same Act in order that the said Act of Parliament may be brought
into operatmn It is hereby enacted as follows :—

Preamble.

1. Act No. IV of 1855 is hereby repealed, except as to the repeal of Act

Repeal of Act TV of NO. X1V of 1854 effected thereby, and except as to con- v

1855. tracts made, acts done, and liabilities incurred before the
passing of this Act. ‘

Q. For the period of two months next after the day of the passing of this
For two months the -Act, the incorporation, powers, rights and liabilities of the

powers, rights, and liabi- ol 1 i i ]
Fities of Assara Company said Company shall continue as if this Act had not been

not to be affected. passed.
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